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ORDER

This order shall be read as an addition to the order dated
29.05.2017. In the order dated 29.05.2017, this Tribunal has
pointed out that the provisions of proviso to sub-section (7) of
Section 230 and proviso to sub-section (3) (j) of Section 232 were
not complied with and two weeks’ time was granted to the
petitioner to file requisite certificate of the statutory auditors. Itis
appropriate to mention that otherwise a detailed order accepting

the scheme was passed.
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In pursuance of the aforesaid directions, the petitioners have
now filed certificate of the statutory auditors alongwith the affidavit
in respect of all the companies. The auditor’s report for SMS Meer
India Private Ltd. has been filed alognwith affidavit on 08.06.2017.
Likewise, the auditor’s certificate in respect of SMS Concast
Engineering (India) Pvt. Ltd. and auditor’s certificate for SMS India
Private Limited have also been filed. In ad'clit.ion, our attention has
been drawn to para-23 of the Scheme, which deals with accounting
standards. In para 23.1(d), it has been stated that the Board of
Director of the demerged company or a comimittee thereof in
consultation with its statutory auditors shall be authorised to
account for any of these balances in any manner whatsoever as
may be deemed fit, in accordance with the prescribed accounting
standards specified by the Central Government under Section 133
of the Companies Act, 2013. Similar undertaking has been given
in respect of resulting company in para (f) of clause 23.2 of the
scheme. According to the learned Counsel, the parties undertake
to be bound by the accounting standards prescribed by the Central

Government in any case.
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The aforesaid certificate issued by the statutory auditors in
respect of all the companies coupled with the undertaking
furnished by the learned Counsel for the petitioner, we are of the
view that the requirement of para 17 of the order dated 29.05.2017
stands satisfied. Accordingly, order dated 29.05.2017 is made
absolute by incorporating the aforesaid paras in the order dated
29.05.2017. The certified copy of the order dated 29.05.2017 and
this order be issued to the parties on payment of usual fee.

The Company petition stands disposed of in the above terms.
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